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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.No.1154 of 199S

New Delhi , this 1st day of March.1999,

HON'BLE MR. K. MUTHUKUMAR,MEMBER(A)

Parkash Singh

S/o Shr i BaI i Ram
R/o E-43 Rai lway Colony
Co I I age Lane
T i I ak Br i dge » , • j.
H P, !. ; ... Add I I cant
New DeIh I . ... . .

By .Advocate: Shri R.K. Shukia

versus

1 . The General Manager
Northern Rai lway

Baroda House

New DeIh i .

2. The Sr. Divisional Personnel Officer
Northern Rai I way

Baroda House

New Delhi . - ■ - Respondents

By Advocate: Shri B. S. Jain

ORDER (ORAL)

HON'BLE MR. K. MUTHUKUMAR,MEMBER(A)

The learned counsel for the appl icant submits that

•(; f-i0 nesponden t s have fi led a rep ly including copy of the

J' P.P.O. dated 1.12.1998 and since he has not been able to

con t ac t his cl ient he subm its that the O.A. may be

disposed of on the basis of the submissions made by the

learned counsel for the respondents.

2. The rel iefs sought in the appl ication is for

disbursement of pensionary benefits to the appl icant. The

respondents have issued the Pension Payment Advice which is

annexed as Annexure R-1 to the counter reply. The
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5appl icant had retired on inval id pension with efieci froff

^  17.6.1995. The respondents admit that there had been some
delay in the final ization of pension and it took some t ime

to verify the appl icant's casual labour/substitute service.

3. The appl icant has claimed interest for delayed

pension @ 18% from the date it became due to him. The

appl icant had made representatione as early as in Apri l

1998. .Assuming that some time is taken for verification of

this matter. sti l l a delay of about thirty months is there

in the disbursal of the pensionary benefi ts. Accordingly,

this appl ication is disposed of with a direction to the

respondents to pay interest @ 12% on the monthly pension

due for a period upto a maximum of 30 months. The interest

has to be calculated on the basis of the time delayed for

each monthly payment of pension. This interest wi l l be

calculated and disbursed to the appl icant within a period

of three months from today.

4. This G.A. is disposed of with the above

directions. There shal I be no order as to costs.
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(K. Miitnlikumar)
K/Iember f A)


